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SHRI SAUGATA ROY: Today in
Azad Kashmir pro-India slogans have
been rmised. In Kashmir they have
asked for the llberntion of the occu-
pied areas.

MR. SPEAKER: [ am unable to
speak for the Government.

SHRI VASANT SATHE: The sym-
pathies of the whole country are well
known. Are we going to condone the
murder of thig nationalist leader by
the Government of South Africa?

MR. SPEAKER: Secretary.

12.03 hrs.

ASSENT TO BILLS

SECRETARY: &ir, I lay on the
Table following ten Bills passed by
the Houses of Parliament during the
current sesslon and assented to since
a report was last made to the Houze
on the 16th March, 1978: —

1. The Appropriation
Account) Bill, 1979.
2. The Appropristion Bill, 1979.

3. The Appropriation (No. 2) Bill,
1879, s

4. The Appropriation (Railways)
Bill, 1870,

5. The Approprigtion (Railways}
No. 2, Bih, 1979

6. The Punjab Excise
Amendment) Bill, 1078

7. The ~ Mizoram Appropriation
(Vote on Account)’ Bi11, 1878

8. The = Mizoram Appropriation
Bili, 1878

(Vote on

(Delhi

9. The Pondicherry Appropﬁaﬁon '

(Vote on Acrount) Bill, 1979,

10. The Pondlghzemr Appmprh- _

tion By}, 197,
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MR. SPEAKER: Please give notice.

You have not given any notice,
Call Attention . . .
(Interruptions)®

MR. SPEAKER: Do not record.
(Interruptions)*

MR. SPEAKER: So far as any re-
ference iz concerned, three questions
arise, The Speaker makes g referen-
ence only when there is 2 unanimous
will of the House or a near-unani-
mity. He does not take upoa him-
self making a reference when . the
Government does not want fo make L
reference. BT

Becondly—the other day m- ste-

_phen suggested this and 1 tHink that




